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INTRODUcnON 

I. the Chairman of the Committee on Papen Laid oa the Table, ..... 
been authorised by the ComlDittee to praeDt the Report OD tbeir behalf, 
present this Fifteenth Report on tbe Action T__ or pIUpC*ICI to be 
taken by Government OD certain recommeDdatioallobielfttiaal of dae 
Committee on Papen Laid oa tbe Table lDade iD tbeir Secaad, TIaInI, 
Fourth. Fifth and. Sixth Repo.... (Tenth Lot Sabba). • 

2. Tbe Committee colllidered IIld adopIed tlda Report at their IlniDa 
held OD 30 November, 1994. 

NEWDEUft; 
November 30, 1994 
Agrllhllytlllil 9, 1916 (SIIU) 

T.l. ANlALOSE, 
~, 

Comminet 011 PtlpnI LtIiII 011 ,. Tdk. 

(v) 



IUtPORT 

·AcrION TAKEN BY GOVERNMENT ON THE RECOMMENDA-
TIONS/OBSERVATIONS MADE BY mE COMMI1iEE ON PAPERS 
LAID ON mE TABLE IN nlEIR SECOND, nllRD, FOURnI, 

FIFTH AND SIXTH REPORTS (TEN1lI LOI( SABRA) 

The recommendations/observations made by the Committee on Papen 
Laid on the Table in their Second, Third, Fourth, Fifth and Sixth ReporII 
(Tenth Lot Sabha) and the action taken replies tberelO fumilbed by the 
Government have been liveD ia Appendix to this Report. 

2. The Committee are .. appy to DOte that aU tbe recommeadatiolll 
contained ~ the aforesaid reports of the Committee have been accepted 
for implementation. The Committee trust that effective Itepl will be takeD 
by the Ministri" coacerncd to ensure tbat in future there is no delay in 
layin, on the Table of the House the Annual Reports and Audited 
Accountl of the oraanisations under their administrative control. 

NEWDEUII; 
NovemHr 30, 1994 

AgraltaylUla 9, 1916 (SIlica) 
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T.J. ANJALOSE. 
CIuIi"".II, 

Commi"ee 011 Papns lAiII 
011 lite Ttlbk. 



APPENDIX 

[Vi. parapaph 1 of the Report] 

SltWm".t ,Iaowu., tu:tion tGbn by Government on the rtCorramDJdll/iolJll 
ob,e"""ionI 0/ the Commlnee on Papers lAid on the TGble mtIIIe in their 

. Second Report (Tenth Lok SabhG) 
RecommeadatloDa 

The Committee note tbat the Annual Report and Audited Accounts of 
the National Institute of Hydrology. Roorkee for the year 1987-88 were 
laid OD the Table ~f Lot Sabba after a deJay of about 12 montm. Thetc 
documcDts for tbe subsequent year 1988-89 were laid witb the deJay of 
about 4 months and tbole for the year 1989-90 whicb were required.to be 
laid by 31 December, 1990 are yet to be laid. The Committee note tbat the 
delay is of the recurrina nature. The Committee cxpreII their strOIll 
displcuure over the recunin, nature of sucb delay and observe tbat the 
recommendations contained in para 3.S of their First Report (Fifth Lot 
Sabba) prcscnted to the House on 8 March, 1976 bu Dot been Jivcn due 
imponance by the Ministry of Water Resources and the Institute hu been 
allow~ to take tbeir own time iD finalising their ADnual Reports and 
Accounts. The Committee, therefore, reiterate their aforesaid recommen-
dation whicb ltipulates a period of 9 months from tbe dole of the 
lci:ountiDI year for laying of the required documeDts before Parliament. 
The Committee would like to cmplwise tbat the deJays iD layinl of 1be 
Annual Reports and Audited AccouDts of tbe orpnisation deprives tbe 
Members of ParliameDI of the opportunity to bave an access to those 
documents in time to evaluate the performance and activities of tbe 
organisation, appropriation of funds provided to it and IUllest remedial 
measures in case of shortcomings, if ·any. 

From the information furnished by the Ministry of Water Resources, the 
Committee find that after receipt of the Audit Report from Auditon, the 
Institute took about 11 months in holdin, the ADDual General Meetinl for 
approval of their Annual Report and Audited Accounll for the year 
1987-88. Thr argument advanced by the Ministry that their Minister who 
happens to be the President of tbe NIH Society decided to bold thc 
meetin, on 9 March, 1989 instead of the luuesteddate in September-
October, 1988, is not coDvincinl. ID this connectioD, the Committee Dote 
that tbe following ·provisions of Rule 2O(a) of the Memorandum of 
Association· and Rules· and RelulatioDl of tbe National laltilUte of 
HydroloJ)', Roorkee:-

"The PresideDt shall preside over aU mcctinp of the Society. In bis 
absence the Vice-President shall preside over the meetinp of tile 
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Society. In the ablCuce of the President and Vice-Praideat. tbe 
members prescnt shall cboose one from '8Dloapt tbe_1veI to be 
the Chairman of the meeting of the Society." 

The Committee feel tbat tbe Institute have not adhered to their rula for 
holding the Annual General Meeting. Had they beca ... t ad bad 
followed the aforementioned provisions, the deilY iD ........ AGMI could 
have been minimised to a Jl'eat extent. The Committee are CODItraiaed to 
observe that it is of no UIC framing the rules witbout adheria, to it. The 
Committee trust that the Ministry of Water RCIOUrcea would keep a 
careful watch and would ensure that tbe Annual Oenen!' Meetiap of the 
Institute are held immediately after receipt of the Audit Reporil witb a 
view to see that the delay on this account is eliminated. 

[Paras 1.7 and 1.8 of Second Report (Tenth Lok $abba)] 
Reply or the GOYll"lUDellt 

The Ministry of Water Resources apologisel for the delay in Iayin, of 
the Annual Reports and Audited AccoUDtl of National Institute of 
Hydrology for the year 1987·88 and subsequent yean on the Table of both 
the Houses of Parliament. The Ministry hu now decided to monitor the 
progress of Ann~al Report and Audited Accounts of National IlIItitute of 
Hydrology at recular intervals so u to ensure that IUd! delays do not 
occur in future, 

[Vide Ministry of Water Resources O.M. No. 11130192·£. n dated 
24.8.92] 

Recommendation 
The Committee are unhappy to note that tbe Audited Accounts and 

Audit Report thereon of Narmada Control Authority for the year 1-' 
were laid on the Table of the Lok Sabha on 8.8.1990, after a deity of 
about 7 months, and that too witbout tbe Review and a statement 
explainin, the reasonl for delay in layin, tbe Audited Accounts. The 
Audited Accounts and Audit Report thereon of the Authority for the 
subsequent year 1989·90 were laid apin after a delay of about 8~ months. 

The Committee find from the subsequent information fumiIhed by the 
Ministry of Water Resourcel in respect of tbe documents for the year 
1988·89 that the delay took place in furpishing of audit report by the 
auditors. translation and printing of the report and accounts. The Commit· 
tee are conltrained to observe that the lame reasolll have been advanced 
for the delay in the layin, of the documents every year without explaiaiaa 
adequately the reasons for the delay of eadl stlac and the remedial 
measures taken in this reprd. The Committee feel that neither the 
Authority nor the Ministry had taken up the matter JCrioualy with the 
Principal Director of audit to see tbat the audit report was IUbmitted to 
them in time. 

[Paru 2.7 .t 2.8 of Second Report (Tenth Lot Sabba) 
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RepIJ II tile GoftnuDtDt 
n.c delay in the layin, of Annual R.eport cl Audited Accounta of 

Narmada Control Authority for the yeal'l 1988-89 aDd 1989-90 wu due to 
delay ill receipt of Audit Certi&ate of the audit authoritiel which is 
beyoad the control of Numada CoatlOl Authority, is resretted. Action is 
beiDa taba to eDlure that the ICCOUIlta of Narmada Control Authority are 
audited in time ud Audit Certificate obtained weD in time 10 u to enable 
the Authority to place ita Anaual Repon on the Table of Lot Sabba ud 
Rajya Sabha before 311t December of each year. In this connec:tioD, a 
communication hu been addreued to AccounllDt General (Audit-I) 
Madhya Pradcab, Bhopal. 
[ViM MiDiltry of Water R.esources O.M. No. SI1~PP dated 29.7.1992] 

....... • .... lIoa 
The Committee recommend that the Ministry of Water RelOurces should 

take up the matter with the ludit au~horitie5. The Committee also ICC no 

'

reason why the Annual Report of the Authority which is prepared' on 
wlter year basis (i.t. from lst July to 30th June) CIODOt be prepared and 
laid on the Table of the Lok Sabha a10npith the audited accounts for the 
financ:ial year by 311t December elch year. The Ministry should eDlUre 
that in future the Annual Report and Audited Accounts of the Authority 
are laid on the Table of the House witbin 9 months of the dOle of the 
accountinl year. Clause 10 of S.O. No. 770(E) dated 10.9.1980 wbich 
permit Iayinl of the Annual Report upto end of the June next year may 
also be amended to this effect if conlidered necesaary. • 

[Para 2.9 of Second Report (Tenth Lok Sibba] 
Reply f1I tile Govel"lUllllll. 

Efforts are beinl mlde to ICC tbat the Annual Repon of Narmada 
Control Authority are laid on the Tlble of Parliament every year on time 
i.t. before the end of December each year. The taqel could not be 
achieved in the put due to lack of adequate Itaff in Narmada Control 
Authority. An all out effon is bein, made to fin up the existiq vacanc:iel 
in a time bound manner. 

The Authority in its 37th meeting held on 11.01.91 decided that ita 
Annual Reports in future sball conform to the finaacial year (1st 
April-3lst March) apinst wlter year (lst July-lOth June) u per dause 
10 of tbe Notification of Ministry of Water Resources, S.O. 77O(E). The 
amendment to this Notification is also bein, issued. 
[Vidt Ministry of Water Resources O.M. No. S109(J.PP dated 29.7.1992] 

RecoauDendatloa 
The Committee are unhappy to note tbat tbe Annual Repon and 

Audited ACCOUDtI of the Bombay Dock Labour Board for the year 1988-89 
were laid OD tbe Table of tlae House Ifter I delay of about S months. The 
Committee also find that thae documeata ,. tbe IUblequcot year 1989-90 



s 
were laid on the Lok Sabba on 12.7.1991 after a delay of about 61h 
months. 

It is revealed from tbe delay statement laid aloapitb the repon ad 
from the subsequent information fumilbed by the Ministry of Surt.ce 
TnaIport in respect of documents for the year 1988-89 that much of the 
delay wu caused by delayed lubmission of replies by the Board to the 
audit queries and in 8ettin8 the Annual Repon and Audited Aecounts 
adopted from the Board. 

The Committee note tbat almost the .. me reatOaa bave been advanced 
for the delay in layin8 tbe required documents for 1989-90 on the Table of 
Lok Sabba. 

The Committee recommend tbat the Ministry of Surface Traaapon 
should take seriously the recurrence of delays in layin, the Annual Repon 
and Audited Ac:c:ounu of tbe Board to ensure in future timely finaJiution 
of the Annual Repon and Audited Accounts by the Board and prompt 
submission of replies to queries from auditors. The Committee also suuest 
that Miniltry, in consultation with the Board, should draw up a time 
bound pr08ramme for timely finalisation of each stIJes of the Repon and 
accounts and lay them on the Table of the House within the prescribed 
time-limit of nine months of the close of the accountin8 yean. 

(paru 3.7 to 3.10 of Second Report (Tenth Lok Sabba)] 

Reply of the Government 

Chairman, Bombay Dock Labour Board has been informed of tbe 
serious view taken by tbe Committee on Papers Laid of the Lok Sabha 
reprdin, the delay in layins the Annual Repon and Audited Accounts of 
Bomaby Dock Labour Board for the years 1988-89 and 1989-90 on the 
Table of Lok Sabha. Re8ardin8 prescribing time schedule for laying the 
Annual Reports and Audited Accounts of Bombay Dock Labour Board 
within the prescribed time-limit, it is submitted that this Ministry hu 
already prescribed a time schedule in consultation witb Audit. A copy of 
the prescribed time schedule hu been sent to Deputy Chairman, Bombay 
Dock Labour Board and he bu been advised to adbere to the prescribed 
time-schedule so that the Annual Report and Audited Aecountl of 
Bombay Dock Labour Board could be laid on the Table of Lok Sabba 
within the prescribed time-limit of 9 months of the close of the aecountin, 
years. He hu also been advised apinst recurrence of such delay. in future 
.,ide our D.O. Letter No. LB-1701~L.1I dated 13.7.92. 

[Vidt Ministry of Surface Transpon O.M. No. LB-1701Y.W2-L.1I 
dated 13.7.1992] 
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RlCGIIIIDeadatloa 

The Ccmmittee arc unhappy to note that the Annual Repon and 
Audited AccouDts of tbe National Centre for Manapment of Ap'icultural 
BateDlion (MANAGE). Hyderabad for the year 1988-89 were laid on the' 
Table of Lok Sabha after a delay of about 7 months. TbeIe docuanenll for 
the year 1990-91 were also laid on the Table of the House after a delay of 
about 2 months. 

Noted. 

[Para 4.7 of 2nd Report (Tenth Lok Sabha») 

Reply of the Gove .......... t 

[Vid~ Ministry of Agriculture (Department of Apiculture cl Coopera-
tion) O.M. No. F-20-1&'91-P7 dated 29-1-93J 

Recommendatloa 
From the delay statement laid alongwith Annual Report of the Centre 

and subsequent information furnished by the Ministry of AJriculture 
(Department of Agriculturt It Cooperation). the Committee find that the 
delay in respect of the documents for the year 1988-~9 took place in the 
appointment of Statutory Auditors and furnishing of Audit CertifICate by 
the Accountant General. Andhra Pradesh. 

(para 4.8 of 2nd Report (19th Lok Sabha)] 

Reply fit the Govel'DllHDl 
The observations of the Committee are noted and also have been seat to 

AG (Audit-I) A.P., Hyderabad for information. 

(Vide Ministry of Agriculture (Department of A&riculture and Coopera-
tion) O.M. No. F.20-1~1-PT dated 29-1-93J 

RecoDlmeaciatloa 

,The Committee feel that had timely action been taken to approlCb C cl 
AG in the matter of appointmeat of Auditors and the matter would bave 
been pursued actively with the Audit Certificate much of the delay in 
layin, of the documents on the Table of Lok Sabha could have been 
avoided. 

[Para 4.9 of the Report (Tenth Lok Sabha)J 

Reply of the GOverDmlDt 
Views of Committee noted. 

[Vidt Miriistry of Agriculture (Department of A,ric:ulture cl Cooperation) 
O.M. No. F.20-1&'91-PT dated 29-1-93) .. 
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Reeoaunendatloa 

The Committee trust that the Ministry of Agriculture (Department of 
Agriculture and Cooperation) would seriously monitor each stages of 
finalisatio:l of Annual Reports and Audited Acc:ountl aad ensure that 
these would be submitted in future weD within nine months of the cloJe of 
the lCCOuDtin, year for placing before the Parliament. 

(para 4.10 of 2nd Rqport (Tentb Lok Sabba)] 

Reply 01 the Government 

The views of the Committee on Papers Laid have been noted. Director 
MANAGE has been directed to ensure that documents to be laid oa the 
Table of Lot Sabha are submitted well within the time in the Ministry 10 
that the time scbedule laid down is strictly adhered to. 

[Vide Mini.try of Agriculture (Department of Agriculture and Coopera-
tion) O.M. No. F.20-16191-PT dated 29-1-93] 

Recommendations 

The Committee are distressed to note tbat tbe Annual Reports and 
Audited Accounts of the Jammu and Kashmir Horticulture Produce 
Marketing and Processing Corporation Ltd., Srinagar for the yean 1981-
82, 1982-83 and 1983-84 were laid on the Table of the House after a delay 
of about 7 years 4 months, 6 years 4 months and 5 ycan 4 months 
respectively. The Committee find from the statement laid by the Ministry 
of Agriculture that the delay took place mainly in compilation of accoUDts 
due to lack of trained manpower. Lack of translation facilities in the 
organisation and prevailing disturbed conditions are also stated to bave 
contributed towards the delay. The Annual Reports and Audited AccoUDts 
of the organisation for the subsequent 7 years from 1984-85 to 1990-91 
have not been laid so far. The Committee also note that a firm of 
Chartered Accountants for finalisation of the accounts for the yean in 
arrear has been engaged and the organisation has been advised by the 
Ministry of Agriculture (Deptl. of Rural Development) to adhere to the 
time-limits laid down for the purpose. 

The Committee' are not satisfied with tbe re8lOns adduced by the 
Ministry and recommend that the Ministry might take up the matter and 
pursue with both the organisation and the State Government Ilf Jammu 
and Kashmir at the hiahest level to expedite clearance of the huge arrears 
of its reports. The Committee would like the Ministry of Agriculture to 
apprise the Committe~ of the action taken from time to time in this behalf 
and the progress made in clearance of the arrears of Annual Repo .... and 
Accounts of the Corporation. 

[Paras 5.6 and 5.7 of 2nd Report (Tenth Lok Sabba») 
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lteply of tbe GOYel'llllleD' 

This MiDiatry hu been constantly pursuinl the mauer with both the 
Jammu and Kuhmir Horticultural Produce MarketiDa and ProceaiDa 
Corporation aDd the Slate Government of Jammu and Kuhmir. 1be 
matter wu takeR up witb the State Government at the Cbief Secretary', 
level thrice in February, 1991, December, 1991 and May, 1992. In 
response to the first letter the Jammu and Kashmir Government had liven 
a time schedule for clearance of tbe arrears upto 1988-89 by December, 
1991. ne Ministry bu. however. received the Annual Repon and Audited 
Accounts for the year 1984-85 oDly which bu since been forwarded to the 
Lot Sabha Secretariat on 10th July. 1992 for beinl placed on the Table of 
the HoUle. 

The Chief Secretary. Government of Jammu and Kubmir in his 
communication of June, 1992 has informed this Ministry that the time 
schedule liven by the Corporation for completion of the reports upto 1988-
89 wu unrealistic. not because of lack of serious efforts on the part of the 
Corporation but due to procedures involved. The conditions in tbe Vavey 
are ncb that even the staff of the Chartered Accountants entrusted with 
the talk of carryinl out the internal and statutory audit have left the 
Valley for Delhi. The records penaininl to accounts have. therefore. to be 
paaed on to them from Srinagar to Delhi. Any points requirinl clarifaca-
cion take a loal time to resolve because the Officers of the Corporation 
have to come down from the Valley to Delhi. Consequently. the accounts 
for the year 1985-86 which were pasaed on to the statutory auditors in July.. 
1991 could be completed by tbem only in April. 1992. These.accounts are 
now being audited by the CAG. There have also been difficulties in 
appointment of the statutory auditors. The CAG who "'11 requested to 
appoint statutory auditor for the years 1986-87 onwards in December, 1989 
had informed tbe Corporation that this would be done only after the 
accounts for 1985-86 are completed. Since the accounts for 1985-86 are 
now nearing completion. the Corporation has alain requested CAO for 
appointment of statutory auditor for the years 1986-87 onwards. The Chief 
Secretary has. bowever. informed the Ministry that he is requeain, the 
Additional Chief Secretary (Agriculture) to keep tbe matter under bit 
constant review and ensure tbat the work progretICI at the beat pace 
achievable under the prevailinl conditions. 

This Ministry will continue to press the matter both with the Corpora. 
tion as weU as the State Government of Jammu and Kubmir. 
[Vide Ministry of Rural Development U.O. No. H-l101S/11'n-M, II. 

o dated 30.7.1992] 

RecOllUDeadatloa 

The Committee are concerned to nole tbat the Annual Repon and 
Audited Accounts of the Nehru Memorial Museum and Library far tbe 
years 1987-88 and 1988-89 were laid on tlae Table of the House after a 
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delay of ibout 16 month, and 8112 montb, respectively and tbose for the 
yean 1989-90 and 1990-91, which were due for beinl laid by 311t 
December, 1990 and 1991, have not yet been laid. 

The Committee find from tbe replies furnisbed ia respect of tile 
documents for tbe year 1987·88 that about 4 months were taken in auditina 
of the accounts as apinst 3 monthl prescribed for tile Purpole by the 
Committee. Further an unduly lon, time of 8 months was takea to Jet the 
accounts adopted from the Govemina Body of the Library. There was 
furtber delay of about 7 monthl by the Ministry in layin, of the Report oa 
tbe Table of the House after their receipt from the Library which ca 
hardly be jUitified. The Committee are constrained to observe that neither 
tbe Ministry of Human Resource Development nor tbe Library have taba 
up leriously the question of timely completion of a .. ditinl of accouats and 
fumishin, of audit report thereon by auditors. 

From the delay statement laid alonpith Annual Report for tbe year 
1988-89, the Committee notice that the delay had apin taken place in 
lettinl tbe Annual Accounts audited from tbe Auditors lad ia layin, the 
AnnUli Report and Accounts by tbe Ministry after recetvina diem from 
the Librlry. The Committee are constrained to observe that the MiDiltry 
blve failed to realise tbe importlace of layinl tbe documents on tbe Table 
of the House within the prescribed time limit. 

The Committee recommend that the Ministry in coDiultation widl the 
orlanilBtion should draw up a time schedule for each Itlae witbia the 
scheduled time limit should be watched at sufficiently bilher levels botb in 
the Library Ind the Ministry to ensure that in future the required 
documents are available for being laid in the House witbin nine months of 
tbe close of tbe relevant Iccountin, years. 

[Paras 6.S to 6.8 of 2nd Report (Tenth Lot Sabba)] 
Reply of abe Govenuneat 

Nehru Memorial Museum &: Library, an autonomous orlanisalion under 
tbe administrltive control of this Department bad been instructed 10 Idopt 
the foUowin, time schedule for each Itale of finalisation of ADnual Roport 
and Accounts: . 

(i) Supply of copies of the Annual Up'il 30th April 
. Accounts to the Audit; 

(ii) Date of discussion of IDipection Uptil June 
Report; 

(iii) DateIMontb for reply of draft Uptil Mid of July 
ludit Report; 

(iv) Date of issue of final audit End of July 
report; 
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(v) Date of adoption/approval by Mid of AUS" 
Nehru Memorial Musc\lm It Library, 
New Delhi; 

(vi) Submission to the Department 
of Culture (Printed venion of 
Reports etc.). 

End of AUlust 

AU possible measures will be taken for observing this schedule. 

[Vide Ministry of Human Resoun:e Development, Department of Culture 
O.M. No. F.IO-3-11J3-c&M dated 18th March. 1993.] 

I Statement showing action taken by Government on the rtcommendatonll 
conclusions 0/ the' Committee on papers laid on the table in thar Third 

Report (Tenth Lok Sabha) 

Recommendation 

The Committee are unhappy to note that the Annual Report qd 
Audited Accounts of the Indian Law Institute for the years 1987-88, 
1988-89. 1989-90 and 1990-91 were laid on the Table of the House on 29 
December, 1989. 11.5.1990, 6.9.1991 and 31.3.1992 after a delay of about 
9 months, 1112 months, 5 months and 3 months respectively.' 

From the delay statements laid on the Table of the House a10ngwith the 
Reports of the Institute, it is revealed that in respect of the documents for 
the year 1987-88 about 4 months were taken in compilation of accounts as 
against 3 months prescribed by the Committee and 1112 months' were taken 
in getting these Audited Accounts approved at the Annual General 
Meeting. Thereafter, the Ministry of Law and Justice had taken about 10 
months to get these documents corrected and revised by the Institute. As 
for the year 1988-89 the delay was again due to the need for re-conciliation 
of discrepencies found in the Annual Report of the Institute. For the year 
1989-90 the delay took place in getting the Annual Report and Audited 
Accounts approved from the Governing Council of the Institute. In respect 
of the~ documents for the year 1990 91 the delay of about 3 months was 
Blain due to the need for seeking clarification by the Ministry from the 
Institute. 

The Committee feel that neither the Institute nor the Ministry of Law 
and Justice have paid due attention to ensure timely and correct prepara-
tion of the Annual Reports and Audited Accounts. Thef arc not convinced 
with rhe mOR or less nme reasons for the,delay in laying the Report year 
after year. The Committee recommend that the Ministry in consultation 
with the Institute should draw up a time schedule for the finalisation of the 
Reports to enSUR that in future the Reports of the Institute are laid within 
the prescribedpcriod of nine months. 

fhras 1.7 to 1.9 of Third Report (Tenth Lok Sabha)] 
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Reply of the GOYel'lUlleat 

The recommendation of the Committee that the Ministry of Law and 
Justice should ensure that there is no undue delay in layinS the annual 
reports and audited accounts on the Table of Parliament has been noted 
for strict compliance in future. Instructions have been issued to the Indian 
Law Institute that they should so arranse their affairs that their annual 
reports and audited accounts. duly adopted by their Governing Council 
should be forwarded to Government within six months from the close of 
the financial year of the Institute, in order to enable Government to 
review their performance before processing them for laying before Parlia-
ment. 

As regards the recommendation of the Committee that the Ministry in 
consultation with the Institute should draw up a time-schedule for 
finalisation of the Reports to ensure that in future the RepOrts of the 
Institute arc laid within the prescribed period of nine months, the Ministry 
has, in consultation with the Institute, drawn up the following time-
schedule for future: 

(a) Finalisation of Accounts by 15th May. 
(b) Completion of Audit of Accounts by 30th June. 
(c) Approval of Accounts, Auditor's Report and Annual Report of the 

Institute by the Finance Committee, Executive Committee and 
Governing Council of the Institute and submission thereof to the Law 
Ministry by 30th September. 

(d) Processing of the Annual Report & Accounts by the Ministry for 
laying before Parliament during the Winter Session of Parliament. 

The Institute has been instructed to adhere to this time-schedule strictly 
in future. 
[Vidt Ministry of Law, Justice and Company Affairs O.M. No. O. 2501<41 

4192-Adm. III (LA) dated 30.11.1992] 
Recommendation 

The Committee re!=Ommend that the Ministry in consultation with tbe 
University should chalk-out a time schedule for timely finalisation of each 
stage of the Annual Reports and Audited. Accounts and for furnishina 
them to the Ministry so that these can be laid together in Parliament 
within thc prescribed period of nine months. 

[Para 2.10 of Third Report (Tenth Lok Sabha)] 

Reply of the Covemment 

The Aligarh Muslim UaUtersity was advised to chalk-out a time-bound 
programme for compilation and preparation of the Annual Report and 
Audited Accounts of the University so that these could be laid before 
Parliament within the prescribed period of nine months. The University 
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has accordin&ly informed the following time-bound programmes in respect 
of the Annual Report cl Annual Accounts of the Univenity: 

AnnUIII Report 

S. No. Particulan of the work 

1. 

2. 

3. 

4. 

5. 

6. 
7. 

Collection of MaterialslDatalReport from 
various Univenity functionaries, faculties cl 
Departments of Studies etc. 
Compilationll'yping 'lDd Stenciling of Mate-
rial for Annual Report 
Hindi Translationll'yping of the Annual Re-
port 
Submission of Annual Report to the Execu-
tive Council for consideration and approval 
Printing (both in Hindi cl English) of the 
Annual Report 
Submission of Annual Report to the Court 
Submission of Annual Report to the Ministry 

AnnlUll AccolUlU 

S. No. Particulan of the work 

1. 
2. 
3. 
4. 
5. 

6. 
7. 
8. 

9. 

Closing of Cash Books 
Compilation of account 
Annual adjustments 
Receipt cl Payment account 
Commencement of the Inspection of account 
by tbe DA(CR) audit party 
Income cl Expenditure ac:c:ount 
Balance sheet 
Completion of audit of accounts by the 
DA(CR) audit party 
Submission of draft audit report on the ac-
counts by the DA(CR) audit party 

Date faxed for 
completion of 
wort 

31st May 

30th June 

31st AUJUst 

30th September 

10th November 

15th December 
31st December 

Date fixed for 
completion of 
work 

15th April 
15th May 
31st May 
15th June 
15th June 

30tb June 
15th July 
31st August 

15th September 
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11. 
i2. 
13. 
14. 
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Submillion of the comments of the Univer-
lity 
Issue of Final audit repon (English Venion) 
laue of final audit repon (Hindi Version) 
Binding of the accounts cl audit repon 
Submillion of accounts &. audit repon to tbe 
Ministry 

15th October 

31st October 
15th November 
30th November 
lst December 

[Vitl~ Ministry of Human Resource Development Deptt. of Education) 
O.M. No. F.3-3l192-Desk(U) dated 18.2.1993] 

Recommendation 

lbe Committee are distressed to note tbat tbe Annual Reports and 
Audited Accounts of ,the Rashtriya Sanskrit Sanstban, New Delbi for tbe 
years 1987-88, 1988-89 and 1989-90 were laid on the Table of tbe House on 
26tb Much, 1990, 5th May, 1992 and 12th May, 1992 after abnormal 
delays rangin, from 28 months to 15 months. 1;be Minisiry of Human 
RelOun:e Development (Department of Education) did not lay tbe 
'Review' alongwith the documents during the aforesaid 3 years as per 
requirement. 

[Para 3.9 of Third Repon (Tenth Lok Sabha»). 

Repl, of tbe Government 

lbe realOn for delay in presenting the report has already been 
mentioned in the delay statement while placing it before the Parliament. 
The review could not be sent alongwith the repons due to oversight. lbe 
'Review' will. however. be placed alongwith tbe report to the Parliament 
from the year 1990-91 onwards regularly. It may, bowever. be stated that 
Annual Accounts for 1987-88 were laid on the Table of the House on 
9.S.1989 vide Ministry of Human Resource Development O.M. No.26-171 
88-SKT. I dated 9.S.1989 and not on 26.3.1990. 

[Vid~ Ministry of Human Resource Development (Department of Educa-
tion) O.M. No. F.26-&i91-SK.I dated 22.10.92] 

Recommendalion 

The Committee are concerned to find from the delay statement and 
subsequent information furnished by the Ministry that during the year 
1987·88 much of the delay took place in (i) compilation of ac:c:ounts 
(ii) furnishing Audit Report (Hindi version) by the auditors (iii) and 
getting the finalised, Annual Report and Audited Accounts approved from 
the General Body of the Sansthan. During the subsequent years 1988-89 
and 1989·90 the delay wu again at the same stages of compilation of 
ac:c:ounts, furnishing of the final Audited Report by the auditors and 
getting the finalised documents approved from Artha Samiti Shasi Parishad 
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of the Sansthan. The recurrence of delays year after year at the same 
stales indicate that neither the Ministry of Human Resource Development 
nor the Sansthan made sincere efforts to ensure timely layin, of the 
Annual Reports and Audited Accounts in Lok Sabha. The Committee take 
a serious view of the failure on the part of the Ministry to lay a "Revicw" 
detailin, tbe activities and performance of the Sansthan durin, any of the 
aforesaid 3 years. It is even more regrettable that inspite cSf havin, 
ICCCpted recommendations made by the Committee in their 16th Report 
(7tb Lok Sabha), the Minlstry of Human Resource Development (Depart-
ment of EduCation) bad failed to implement the recommendations. The 
Committee further regret to observe that the Annual Report and Audited 
Accounts of the Sansthan. for the year 1990-91 which were due for beinl 
laid by 31st December, 1991 bave 10 far not been laid. The Committee 
recommend that the Ministry should advise the Sansthan to chalk out a 
time bound programme to clear the arrear for the year 1 ~91 without 
further delay. The Committee trust that the Ministry could have the 
aforementioned recommendations the Committee contained in 16th Report 
(7tb Lok Sabha) implemented and the different stales involved in 
finalisation of the Annual Reports and Aa:ounts monitored strictly both in 
the Ministry and Sansthan to prevent recurrence of delays. in future. 

[Para 3.10 of Third Report (Tenth Lok Sabha)] 
Repl)' of the Government 

To ensure speedy finalilltion of accounts. the Sansthan bad already 
chalked out a time bound proaramme for preparation of accounts for its 
headquarter and its Vidyapeetha IS under:-

(i) Compilation of accounts by 30th April 
(ii) Submission of accounts to local audit by 1st week of the month of 

May. 
(iii) Local audit be requested to send their draft audit report by 31st 

July. 
On receipt of Audited Accounts ~or the Units necessary consolidation 

will be made at Headquarten expeditiously 10 IS to ,et them audited and 
placed on the Table of the House by 31st December. 

Both the reports, the audited accounts and the Annual report for the 
year 1~91 will be placed before the Parliament in its next session. 

[VUlt Ministry of -Human Resource Development (Department of 
Education) O.M. No. F.26-8f1Jl-SK.I dated 22.10.92] 

RlCGIIIIDeIIdatloa 
De Ministry should invariably lay a Review detailinl the activities and 

performance of the orpnisation alonpith the Annual Report and Audited 
Accounts u and when they are laid on the Table of the Lok Sabha as per 
recommendations of the Committee on Papers Laid contained in paras 3.6. 
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('{, and 3.8 of their Second' Report (6th Lok Sabha) presented to Lok 
Sabha on 22.12.1972. 

[Para 3.11 of Third Report (Tenth Lok Sabha» 

Reply f1l abe GOYel"lllDlllt 

'Review' report will be sent alongwith the Annual Report in future 
regularly. 

[Vide Ministry of Human Reaourcc Development (Department of 
Education) O.M. No. F.26-lV91-SK.I dated 22.10.1992] 

RecommeadatioD 

The Committee regret to find from the delay statements and informatioD 
furnished by the Ministry of Defence that much of the delay during the lut 
three years took place in auditing of the accounts of the Institute by tbe 
Ac:c:ount&i\t General, V.P. and in getting the Audited ACCOUDtI approved 
from the ekecutive Council of the Institwe. The Committee, howcyer, note 
that the Ac:c:ountant General, V.P.· has DOW drawn up, on the suUestion 
of the Ministry, a time schedule for auditing the accounts of the Institute 
from the year J991-92 onwards in the fint week of May every year to 
prevent delay in auditing. The Committee, further note the advice of the 
Ministry to th'" principal of the Institute' to keep the accounts compiled and 
ready for auditing by the first week of May every year. 1)e Committee ~ 
however, do not see any reason why the Institute should take long time in ~ 
Jetting the finalised Audited Accounf:S approved from the Executive 
Council when it is being done every year by way of circulation of the 
accounts to the president and vice-president of the Executive Council of 
the Institute. The Committ~ trust that the time schedule drawn up by 
Accountant General, V.P. for timely auditing of the accounts would be 
monitored properly to prevent recurrence of delay, in future. 

(para 4.8 of Third Report (Tenth Lok Sabha)] 

Reply of abe Government 

Approval of all the members of the Executive Council of the Institute r 
~ only the President and the Vice-President of the Institute) is 

necessary anCi a fonnight's time is given for receipt of their comments, if 
any. However, it shall be ensured that tbere is no delay in obtaining the 
approval of the Executive Council after the receipt of the Audit Report . 

• 
The time schedule drawn up by the Accountant General, U.P. for timely 

auditing of the accounts will be monitored by the Principal of the JDltitute 
rel'llarly to .prevent recurrence of delays in future. The importance and 
necessity of doing ~ h .. _ .,ain been emphasized t'! the Principal. 

[Vide Ministry of Defence O.M. No. 1(9)192-HMI dated 7.9.1992] 
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RlCOIIUDendation 
The Committee note that the Annual Report and Audited Accounll of 

the Indian Institute of Geomagnetism, Bombay, for the year 1988-89 were 
laid on the Table of the House after a delay of about 8~ months and that 
too without laying a statement explaining tbc reaIOns tberefor u per 
requirement. The Committee note from the information furnished by thc 
Ministry of Science &. Technology that much of the delay took place in 
complication of accounts by the Institute and on the part of the Ministry 
for processing and laying the documents after their receipt in the Ministry. 
In their opinion, the Ministry should not have taken an unduly Ion. period 
of 4'h months to prepare the "Review and get the documents authenticaccd 
for being laid in Lok Sabha. They also take a serious view of the failure OD 
the part of the Ministry to lay of the statement explaininl the reuons for 
the delay in laying these documents before Parliament. 

[Para 5.S of Third Report (Tenth Lok Sabha)] 
Reply of the Governaaent 

The Committee has opined that the Ministry should not have taken an 
undue long period of 4112 months to prepare the repon and let the 
document authenticated for being laid in the Lok Sabha. The delay is 
deeply regretted. The Annual Report and Audited Accounts were 
approved by the Governing Council of the Indian Institute of Oeomapet-
ism, Bombay in March, 1990. As sufficient number of copies were received 
in May, 1990, the Ministry could place in the Lok Sabha in. the ensuin. 
session in August, 19907 
[Vide Ministry of Science &. Technology (Department of Science &. 

Technology) O.M.No. SPIIIOIOI0192 dated 21.10.93] 
Recommendation 

The Committee, however, note that the Annual Reports and Audited 
Accounts of the Institute for the subsequent years 1989-90 and 1990-91 
were laid without much delay. The Committee desire that the Ministry 
should closely monitor the time schedule for rmalisation of the requisite 
Annual Reports and Audited Accounts by the Institute to ensure tbe 
timely laying of these documents. in future also. Further, wbenever tbere 
is delay in laying the documents, the Ministry should invariably lay a 
statement explaining the reasons therefor u per requirement. 

[Para S.6 of Third Report (Tenth Lot Sabba)] 
Reply of tbe Goyenameat 

The Ministry is closely monitoring tht laying of Annual Reportl before 
Parliament. It is noted for compliance. 

[Vide Ministry of Science & Technology (Department of Science & 
Technology) O.M. No. SP/IIO/OI0/92 dated 21.10.93) 
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SI"ltmtnl l#Iowlng ac(ion IlIIctn by Govtmmtnt on IItt RtcommmdtuiOftlI 
Conclus;olU 0/ the Comminee on £4DVl 1M. M .... ftIhk -fnIMle in their 

Fourth Report (Tenth Lolc Stlbhll) 
a.o ......... datloas 

The Committee are concerned to note that the Annual Report and 
Audited Accounts of Indi~ Tea Restaurants Ltd. for the year 1987·88 were 
laid on the Table of the House on 28 May. 1990 after a delay of about 
17 montha. These documents for the subsequent years 1988-89 and 1989·90 
were'Llaid together on 12 July, 1991 after a delay of about 18Y.! months 
respectively. 

The Committee find from the delay statements laid a10npith Annual 
Reports and Audited Accounts tbat an unduly long period of about 8 to 
12 months wa taken in compilation of accounts of the company for tbe 
yean 1987·88. 1988-89 and 1989·90. About 7 months were taken in .etting 
the Audited Accounts for the year 1987·88 approved from the Annual 
General Meeting of ahe Company. It is found that delay ranging from 4 
months to 10 months have taken place in getting the documents translated 
and printed for the yean 1987·88 to 1989-90. The delay of about 2 months 
in preparing the delay statement by the Company after sending the 
required reports to the Ministry of Commerce is hardly justified. The 
Committee. however, note that the Reports and Accounts of the Company 
for the year 1990·91 were laid on the Table of' the House within the 
prescribed period of nine months. The Committee hope that there would 
be proper monitoring of the time schedule for the laying of the Annual 
Reports and Accounts botb in the Company and the Ministry to avoid 
recurrence of the delays. in future. 

[Para 1.8 and 1.9 of Fourth Report (Teilth Lok Sabba)] 
Reply 01 the Government 

Observations of the Committee have been noted for future guidance. 
TImely laying of the reports is being monitored. All efforts are being made 
to lay the report for 1991·92 also within the prescribed period. 

[Vide Ministry of Commerce, Deptt. of Commerce O.M. No. C·120181 
lI89·Plant-A dated 10.12.1992] 

ReeommendalloD 
The Committee are unhappy to note that the Annual Report and 

audited accounts of the National Institute for the OrthopaedicaDy 
handicappt'.d for the ,years 1988-89, 1989-90 and 1990-91 were laid on the 
Table of Lok Sabha on 29.8.1990. 12.3.91 and 27.2.92 after a delay of 
about 8 months, 211.a months and 2 months tClpeclively. 

From the delay statements and subsequent information furnished by the 
Ministry of Welfare in this connection the Committee find that durinl tbe 
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year 1988-89 much of the delay was caused in the appointlDCnt of statutory 
auditon for auditina and on the part of the Ministry in preparina the 
Review and delay statements for beiDa laid in the Lot Sabba. Durin, tbe 
yeu 1989-90 and 1990-91 the delay was caused in acttin, finalised Annual 
Reports and Audited Accounts of the Institute approved from the Oeneral 
Council of the Institute and in submittina them to the Ministry . . 

[para 2.7 and 2.8 of Fourth Report (Tentb Lok Sabha)] 

Repl, fJl tile GOYel'lUlltDt 

Noted for fuither action. The Institute has been instructed to tut action 
to aet the annual accounts completed within the statutory date of 
30th June each year and submit the report positively within thc said date 
to the statutory Auditor (viz. Thc Principal Director of Audit, Central 
Calcutta) to cnable thcm to tatc up the audit thereof on the lst July in 
every year or immediately thereafter so that the Audited Annual Accounts 
duly vetted by the Comptroller and Auditor Oeneral of India are received 
back well in time for incorporating the same in the Annual Reports of the 
year in due time. In that case the Annual Report is duly approved by the 
Oeneral Council which is received in this Ministry for scndina the lBDle 
a10npith review by the aovemment with reasons for delay by the 3lst 
December every year. 

[Vidt Minsitry of Welfare O.M. No. 2-23/91-NJ dated 17.8.1993] 

Recommendation . 
The Committee -recommend that the Ministry should advise tbe Institute 

to take timely action to prevent the recurrence of delay in appointment of 
statutory auditors so that the delay at auditina staae is eliminated. The 
Institute should ensure that fipaliscd Annual Reports and Audited 
Accounts of the Institute are approved by the Oencral Council and llent to 
the Ministry weD in time for being laid in Lot Sabba witbin the prescribed 
period. The Ministry on their ·part should also ensure that no delay is 
caused after receipt of the documents in prepuina review and delay 
statement, if any, for beina laid in .Lot Sabba. 

[Para 2.9 of Fourth Repon (Tentb Lot Sabha») 

Repl, 01 the -GoYel'lUllellt 
The recommendation has been noted and the advice hu been communi-

cated to the Institute. 

Thc Institute has furthcr been advised to adbere to the lCbedulc datc of 
compilation of Annual Accounts and tbe ADDual Rcport of abc Institute 
for the yeu in question so tliat the same can be laid before tbe Lot Sabba 
upto 31st December of thc followina fanancial year. 

[Vidt Ministry of Welfare O.M. No. 2·23/91·NJ dated 17.8.1993] 
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aeeoauneadatloD 

The Committee regret to Dote tbat tbe Annual Reports and Audited 
Accounts of the Vidcsh Sanebar Nigam Ltd., New Delhi for the yean 
1988-89 and 1989-90 were laid on the Table of the Lot Sabha after a delay 
of about 7~ months and 6~ months respectively. 

[Para 3.8 of Fourth Report (Tenth Lot Sabha)] 

aeply of the GOYerDIDfDt 

Noted for future guidance. Every effort shall be made to ensure 
submission of Annual Report and Audited Accounts within the stipulated 
time frame in future. 

(Vidlt Ministry of Communications (Deptt. of Telecommunications O.M. 
No. 38/S/92·0C dated 3.11.1992] 

Recommendation 

The Committee find from the information furnished by the Ministry of 
Communicatiorls that the delay took place during the two years 1988-89 
and 1989-90 was at the stages of (i) appointment of Statutory Auditors for 
auditing of accounts and (ii) adoption of the accounts by the Board of 
Directors / Annual General meeting of the Company. The Committee 
regret to note the repetition of more or less the same reasons for the delay 
in laying the documents year after year. The Committee. however. nOle 
that the Annual Report and Audited Accounts of the Company for the 
year 1990-91 were laid within the prescribed period. The Committee hope 
that the Ministry in consultation with the Nigam would draw up time 
schedule and ensure timely appointment of Statutory Auditor and subse-
quent finalisation of the Report and Accounts so that the improvement 
made durin, the year 1990-91 is sustained. in future. 

[Para 3.9 of Fourth Report (Tenth Lot Sabha)] 

Reply of the GoverDmeat 

A time schedule has been drawn up in consultation with the Nigam for 
the completion of various activities leading to finalisation of Annual 
Report and Audited Accounts and their presentation to the House within 
the prescribed period in future. However. it is clarified that appointment 
of Statutory Auditors is done by the Company Law Board at behest of the 
CltAG. 

The Ministry would like to inform the Committee on Papers Laid on the 
Table of Lot Sabha that the Annual Accounts of VSNL for the year 1991-
92 have been finalised and AGM held in the stipulated period of 6 months 
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from the close of financial year and the Annual Report! Ac::countl would 
also be laid on the Table of Lot Sabha within the prescribed period of 
9 months. . 

[Vide Ministry of Communications, Deptt. of Telecom., O.M. No: J8..Sl 
• 92-CC dated 3-11-1992] 

• Recommendatlou 

The Committee are concerned to note that the Annual Reports and 
Audited Accounts of the National Board of Examinations, New Delhi for 
1988-89 and 1989-90 'were laid on the Table of the House on 12.8.91 and 
2S.2.92 after' a dciay of about 19'1l months and 14 months respectively and 
these documents for the subsequent year 1990-91 which were due for bein, 
laid by 31.12.91 have not so far been laid. 

The Committee regret to find from the delay statements laid and 
subsequent information furnished by the Ministry of Health and Fam,ily 
Welfare that during the year 1988-89 the abnormal delay took place at the 
sta,es of (i) furnishing the final Audit Report to the Institute by the 
Director of Audit; (ii) getting the finalised Annual Report and Audited 
Accounts approved by the Governing body of the Institute; (iii) selecting 
the printer and printina of the documents by the Board; and (iv) preparing 
the Review and seeking clarification on the Report by the Ministry after 
receipt of the required documents from the Board. The Committee also 
find that in respect of the documents for 1989-90 the delay apin occurred 
at the same stages i.e. in selecting the printer and printin, of the Report, 
in translating the documents and in processing the documents by the 
Ministry of Health and Family Welfare received from the Board for laying 
on the Table of the House. The Committee feel that had the Ministry and 
the Board taken timely C9rrective measures and monitored them properly 
the recurrence of delays at the same stages year after year could have been 
avoided. The delay of about 10 months and S months in laying of tbe 
documents for 1988-89 and 1989-90 after their receipt by the Ministry is 
hardly justified. The Committee however, note that as a remedial measure 
the Ministry have proposed to cut down delay in translatina and printina of 
the documents by resorting to computer type setting. The Ministry have 
further assured that the finalisation of the documents at different stages 
would be monitored and the Board has been advised to submit the 
requisite documents well in time to the Ministry for being laid on the 
Table of the House. 

(Paras 4.7 and 4.8 of Fourth Report (Tenth Lok Sabha.) 

Repl, 01 tbe COftl'lUlleDt 
--

No comments. 
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Recoauaeadatloa 

The Committee hope that the proposed remedial measures would 
actually be implemented and the Annual Reports and Audited Accounts of 
the Board for 1990-91 would be laid in Lok Sabha without further delay 
and these documents from the year 1991-92 onwards will be laid within the 
prescribed period of nine months from the close of the accountinl years. 
To achieve the desired results the Committee recommend that the Ministry 
might draw up a time schedule indicatinl each stalcs of finalisation of 
Annual Reports and Accounts of the Board and watch its adherence to see 
that the delay is eliminated. 

[Para 4.9 of Fourth Report (Tenth Lok Sabha.)] 

Reply 01 the Goverameal 

While furnishinl the reasons for delay in layinl the Annual Report for 
1988-89. the Board had informed that the Report for 1990-91 will be 
processed quickly but the Report was received in this MiniStry only on 
15.9.91 after constant follow-up with the President of the Board. The 
Board have stated that the delay occurred due to the reasons that Annual 
Report in Hindi had to be eot translated from outside. 

The Ministry have drawn up a time schedule for layine down the Annual 
Reports of various undertakinl'. autonomous bodies. The National Board 
of Examinations have also been advised to follow the time frame for takine 
various step~ to ensure layinl of papers in time. 

They have been asked to keep this Ministry informed of the progress 
made in finalisation of the reports. For 1991-92. the Board have intimated 
that the audited accounts have been completed in October; 1992. The final 
audited report alonlwith the audited statement of accounts is yet to be 
received from the Director of Audit (CAG). The audited report alongwith 
the audited accounts will be placed before the Annual General Body 
Meeting of the Board to be held during the month of January. 1993. The 
Board have stated that printed annual report will be submitted to the 
Government by the first week of February. 1993. n,is Ministry is also 
constantly monitoring the position and hopes that in future such delay 
should not occur. 

[Ministry of Health and Family Welfare O.M. No. 26019.fLt1)2-ME (UG) 
dated 5-2-93] 

Recommendations 

The Committee are unhappy to note that the Annual Report of the 
Central Vigilance Commission for the Calendar Year 1989-90 was laid on 
the Table of the House on 10 September. 1991 after a delay of about 14 
months and the Annual Reports of the Commission for the subsequent 
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Calendar years 199(t and 1991 have not been laid so far. 

The Committee find from the information furnished by the Ministry of 
Personnal, Public Grievances and Pensions (Department of Personnel and 
Training) that much of the delay was caused in (i) compilation of the 
Report; (ii) translation of the Report in Hindi version; and (iii) preparing 
the explanatory memorandum by the Ministry in consultation with the 
concerned MinistrieslDepartments regarding cases where the Commission's 
advice was not accepted. 

The Committee regret to note the stand taken by the Ministry that the 
resolut~n of the Ministry of Home Affairs dated 11 February, 1964 
regarding the constitution of the Central Vigilance Commission, does not 
lay down any time limit for tabling in Parliament the annual report of the 
Commission and in the report of the Committee on Papers Laid also there 
was not clear indication about the time limit in respect of statutory bodIes 
like CVC whose report is required to be tabled in accordance with its 
constitution itself. The Committee would like to point out that the 
Commission had mentioned in its report for the 'period from 1.4.78 to 
31.12.78 that with a view to enable the report of the Commission being 
placed before the Parliament during the budget session the period. of the 
report is being changed to calendar year. Thus the Commission itself had 
fixed the time limit for laying the report. Further. the Committee on 
Papers Laid had also categorically recommended in paras 1.12. 'and 1.14 of 
their Second Report (6th Lok Sabha) that all statutory/autonomous 
organisationvpublic undertakings, corporations, joint ventures, societies 
etc. which arc financed out of funds drawn from the .Consolidated Fund of 
India should lay their Annual Reportv Audit Reports (both English and 
Hindi versions) before both Houses of Parliament irrespective of the fact 
whether the statutes, rules or regulations of such organisations provided 
therefor or not. The Committee further recommended that Govt. might 
consider the feasibility of amending. wherever necessary, the relevant 
statuteslrolevregulations of such organisations to make it obligatory on 
the' part of the administrative ministry concerned to lay the Annual 
Rcportv Audit Repons- of such organisations under their administrative 
,--ontrol before Parliament. The Committee re,ret to nofe that the Ministry 
arc not even aware of the recommendations of the Committee which 
concern them. let alone the question of their implementation. The 
Committee hope that both the Ministry and the Commission will at least 
now take immediate corrective measures to ensure timely layina of the 
Reports in Parliament, in future. A statement explainina the reasons for 
the delay should also be laid alonawith the report in cue there is delay in 
layins the report of the Commission . 

• n.c Annual Re.-. of ahe Co."niuion for ahe Calendar year 1990 ... laid on lhe Table of 
lhe Ho_ on 15·7·19'12. 
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The Committee also reiterate that the Ministry mould take action to 

~ amend the resolution of February, 1964 to make it obliptory on the part 

I, 

of the administrative minis concerned to lay the Annual Report of the 
Commissaon 'bed time limit. 

[paras 5.5. to 5.8 of Fourth Report (Tenth Lok $abba)] 
Reply of tbe GOYel'DlDellt 

The Government agree with the observations of the Committee to the 
effect that as in the case of other Autonomous Bodies, the Annual Report 
of the Central Vigilance Commission. is also due to be tabled before tbe 
Lot Sabha. in accordance with the recommendations contained in the 
Second Report of the Committee on Papers Laid (6th Lot Sabha). 

It is also broulht to the kind notice of the Committee that the 
preparation and tabling of the Annual Report of the Central Vigilance 

~ 
Commission in accordance with the Government resolution dated 
11.2.1964 stands on a slightly different footing vis a vis the position in 

.. respect of other autonomous bodies under the 'Government, as briefly 
indicated below:-

(i) The Report of the Commission is to be tabled alongwith an 
explanatory memorandum in respect of cases of non-acceptance of 
its advice by various MinistrieslDepartments to be prepared by 
this department in consultation with the Ministries! Departments 
concerned. whereas this may not be the case in respect of many 
other bodies. 

r(ii)-Th~-case~y the Commission in its Annual Report do not 
exclusively relate to the calendar year under report only, but the 
said report takes into account old cases also; sometimes as old as 
10 years. In view of this the MinistrieslDepartments concerned 
have to take strenuous efforts in order to prepare the draft 
explanatory memorandum In respect of such cases sometimes after 
obtaining papers from the field formations which are spread aU 
over the country. which consumes considerable time .• 

(iii) Since the draft explanatory memorandum to be tabled in respect of 
all cases of non-acceptance of advice also requires the approval of 
the Prime Minister, as the Minister In-charge of the Department of 
Personnel & Training. the concerned Departments while proces-
sing the cases arc required to obtain the orders of their Ministers 
before sending their reports to this .Ministry and in the process 
have to undergo the complete exercise of makins checks in such 
disciplinary c~es, with reference to tbe concerned disciplinary 
rules. the entire pro~ss takes considerable tim~. 

(iv) The Department of Personnel happens to be only theoodal 
Ministry which is entirely dependent on various other Ministries 
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who had, infast.. been responsible for differina with the advice of 
the Centrii Vigilance Commission in tbe initial st .. and arc, 
therelore. boun9 to explain their rellOns for such differencealnon-
acceptance of the advice. In view of tbis, considerable time is 
taken by this Department in sathenna the required material from 
the MiniJlriesID~partments concerned. 

Taking into account all tbe apects involved u above and also the 
recommendations contained in tbe Fourtb Report of the Committee on 
Papers Laid on the Table (Tenth Lok Sabba) tbe Government in 
consultation with the Central Vigilance Commission, propose to. chart out 
a working arrangement on the following lines. The Commission would give 
special priority to the finalisation of that part of their Annual Report for 
eacb Calendar Year, whicb deals with cases of non-acceptance of the 
Commission's advice and an advance copy of tbat part of tbe Report will 
be made available to the Department of Personnel cl Training u 
immediately a possible, in any case not later than the 28th February of 
tbe following year. Once such an intimation is received. the concerned 
MinistrylDepartment will be im·mediately contacted by tlie Department bf 
Personnel ana the draft explanatory memorandum in respect of such cuea 
JOt prepared and' kept ~ady. Once this arrangement is finalised and the 
Central Vigilance Commission also presents its Report in accordance with 
the commitment already made in the Annual Report of the Commission 
for 1.4.78 to 31.12.78, this Department is hopeful that the tablinl of 
Annual Report of the CommisSion. alongwith the explanatory memoran· 
dum, will be completed every year weU(W1ibTnlJlle time limit of 6 months 
from the expiry of the preceding calenaar-year. • 

[Vide Deptt. of Personnel O.M. No. 11816192-AVD.I, dated 16.2.1993] 

Statement showing the action take'l; .by Government· on the Recommtnda-
tionsIConciusions 01 the Committee on patin laid on the table in t!teir Filth 

Report (Tenth Lo Sa6lia) . 

Recommendatloa 

The· Committee regret to note that tbe Annual Report and Audited 
Accounts of the National Horticulture Board, Gurgaon for the yean 1987-
88, 1988-89, 1989-90 and 1990-91 were laid on the Table of the House after 
a delay of about Sih months, 12 months, 7 months and 3 months 
relPCC'ively. 1 he Committee find from the delay statemen,!l laid and 
subsequent information furnished by the Ministry of Aariculture (Ocpart-
ment of Agriculture and Cooperation) th~t the delay in respect of the 
documents for the year 1987·88 took place in preparation and recatina of 
thc Annual Report and in laying these documcDb on the Table of the 
House after their ·receipt in the Ministry. In respect of these ctocumenb for 
yean 1988-89 and 1989·90 the delay was caused in auditing of accounb by 
the Statutory Auditors. The Ministry of AJriculturc (Department of 



2S 

Alriculture and CooperatioD) took about 3 months after receipt of the 
required documents in respect of the year 1990-91 for layin, on tbe Tlble 
of Lok Sabha. 

The Committee recommend that the delay It the stage of auditin, 
should be eliminated in order to ensure timely finaliaalion and layinl of 
the documents. The Ministry should not take unduly lon, period in layin, 
on the Table of the House the Annual Reporu and Audited Accounts 
after their receipt in the Ministry. The Committee bope that tbe proaress 
made in reducing the delays mi&bt be sustained to ensure that the required 
documents are laid in Parliament witbin nine montbs of the close of the 
accounting years, in future. 

[Paras 1.7 and 1.8 of Fifth Repon (Tentb Lok Sabba)] 
Reply of tbe GOYernmeat 

The recommendations of the Committee on Papers Laid on tbe Table 
(Tentb Lok Sabba) has been noted for guidance and strict compliance, in 
future. Neccssa!"Y. inl~~~ons have been siven to.a11 concerned to exerc:ise 
utmost caution in ~lrict adiierance to the prescribed time idiCdulCS for 
preparation or-the Annual" "Repons and for arrangin, the layin, of tbese 
documents on tile Table of the House. 

The Annual Report for the year 1991-92 has been submitted to the Lok 
Sabha Secretariat within the prescribed time limit for beinl laid on the 
Table of the House. 

It wiD be the endeavour of the Department to ensure tbat the progreu 
made in finalisation of the Annual Reports and Audited Accounts and 
laying of these documents on the Table of the house within the prelCribed 
time limit, is sustained and that no delays oceur in this fOIard, in future. 

[Ministry of Aariculture O.M. No. 17·10192-HA dated 4.1.193) 

Recommeadadon 

The Committee regret to note tbat the Annual Reports of the Coir 
Board, Cocbin, for the years 1988-89, 1989-90 and 1990-91 were laid on 
the Table of the House on 22.S.199O on 7.1.1991 and. 26.2.1992 respec-
tively with delay rengln rom 2'h months to S months while Audited 
Accounts in respect 0 the years for 1989-90 and 1990-91 were laid on 
7.8.1991 and 18.3.1992 after delay of about 7 months and 211l months. The 
Ministry dad not iay any statement explaining the reasons for delay u per 
requirement. The balf yearly Jteports of tbe Board for the periods 111 
April to 30th Septem.&er, 1989, 1st April to 30th September, 1990 and 1st 
April 1991 to 30th September, 1991 were laid after delay ranainI from 
1 month to Sill months. No statement was laid alongwitb these documents 
explaining tbe reasons for delay. 

[para 2.5 of Fifth Report (Tenth Lot Sabba» 
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RepIJ f1I abe Goveraaaeat 
The observation of tbe Committee have been DOted for compliance. 

Department of Sman Scale Industries &. Agro and Rural Industria shall 
endeavour to lay the ADnual Reports, half yearly Reports and Audited 
Accounts in time in future and .. han take necessary ste.,. 10 that the 
Committee'. observations are complied with properly. 
[Ministry of Industry (Department of Small Scale Industries A Aaro and 

Rural Industries) O.M. No.3 (13)192-Coir. dated 23.2.1993] 
Recommendation 

The Committee take a serious view of the repeated failure of tbe 
Ministry of Industry to lay a statement explainina tbe detailsed reasons in a 
chronological order for the delay in laying the Annual Reports and 
Audited Accounts and half yearly Reports of tbe Board for the years 
1988-89, 1989-90 and 1990-91. What is more rearenablc is that the Annual 
Reports and Audited Accounts for these years were not laid together as 
per requirement. This is contrary to the recommendations of the Comm;,-
tcc on Papers Laid. 

(Para 2.6 of Fifth Report (Tenth Lok Sabha» 
Reply or tbe Government 

The observations of the Committee have been noted for compliance and 
thc Departmcnt of Small Scale Industries and Agro and Rural Industries 
assures thaI in future Annual Report and Audited Accounts of Coir Board 
shall be simultaneously laid on the Table of the Hou.~e and in case of delay 
in laying documc:1ts, a statement explaining the detailed reasons for delay 
in laying Annual Reports and Audited Accounts shall also be laid on the 
Table of the House. 
[Ministry of Industry (Department nf Small Scale Industries and Aero and 

Rural Industries) O.M. No.3 (13)192-Coir. dated 23.2.1993J 
Retommendatlon 

The Committee recommend that·tlte Ministry of Industry should draw 
up a 'time schedule in consultation with the Coir Board for timely 
finalisation and submission of the Annual Report~ Audited Accounts 
to the Ministry for being laid on the Table of Lokrabha within 9 months 
of the close of the rclevant accounting years and ask the Board to adhere 
to .it in letter and spirit. 

[Para 2.7 of Fifth Report (Tenth Lok Sabha)] 
Reply of tbe Government 

The recommendations of the Committee have been noted for com-
pliance. A time schedule has been finalised in consultation with Coir 
Board for timely finalisation and submission of the Annual Reports and 
Audited Accounts to the Ministry of Industry (Department of Small Scale 
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Industries cl Agro and Rural Industries) for beina laid on the Table of 
House within 9 months of the close of the relev~nt accountina yean. The 
Board hu been uked to adhere to it in letter and spirit. 

[Ministry of Industry (Department of Small Scale Industries and AJI'O and 
Rural Industries) O.M. No.3 (13)192-Coir, dated 23.2.1993) 

Recommendation 

The Ministry should strictly monitor the time schedules drawn for the 
purpose at a hiaher level to prevent recurrence of delays. It should also be 
strictly ensured that the Annual Reports and Audited Accounts of the 
Board arc laid together with Review and a statement, in cue of delay, 
explaining the reasons for delay in laying these documents. The Ministry 
may examine whether there is any need for layina both half yearly reports 
and thereafter the Annual Reports every year so that the duplication of 
work involved in preparation of these two reports every year is obviated. 

[Para 2.8 of Sth report (Tenth Lok Sabha)] 

Reply or tbe GoYel'lUllfDt 

The recommendation of the Committee h~s been noted for cQmpliance 
and the pep!lrtment of Small Scale Industries cl Aero and Rural Industries 
assures that 'it will strictly monitor the time schedule. The Department of 
Small Scale Industries cl Agro and Rural Industries shall ensure that 
Annual Reports and Audited Accounts of the Board are laid tOlether with 
Revi:w and a Statement in case of delay. 

The Department also inform that necessary action is being taken to. do 
away with the requirement of laying a half yearly report in addition to the 
Annual Report of Coir Board. 
[Ministry of Industry (Department of Small Scale Industries and Agro and 

Runl Industries) O.M. No. 3(13)192-Coir, dated 23.2.1993] 

Recommendation 

The Committcc are concerned to note that the Annual Repons and 
Audited Accounts of the Medical Council of India, New Delhi, for the 
years 1988-89, 1989-90 and 1990-91 "were laid on the Table of the Houlle 
after a delay of about 19 months, 811.t months and 711.t mond .. respectively. 
From the delay statements laid and subsequent information furnished by 
the Ministry of Health and Family Welfare (Department of Health) the 
Committee note that the delay in respect of the documents for the year 
1988-89 wu mainly ~ue to the abnormal period of 19 months taken by the 
Council in aettinl the Annual Report translated int~ Hindi. While for the 
year 1989-90 the delay wu mainly due to period of 7 months taken by the 
auditor in auditing and furnishing the final audit report to the Council. 
During the year 1990-91, the delay wu caused a,ain at the stage of 
auditin, of accounts and in getting the final Audit Report approved from 
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the Executive Committee of the Council. The Ministry u weD u the 
Council should have taken the required corrective mellurcl to prevent the 
delays that have occurred at tbe aforesaid state. 

No comments. 

[para 3.7 of Fifth &epon (Tentb Lok $abba)] 

Rep" 01 the GOYe~1 

[Vide Ministry of Health and Family Welfare O.M. No. V. 110251S6192-
. ME(UG). dated 24.2.93J 

Recommendation 
The Committce recommcnd that the Ministry of Health aad Family 

Welfare in consultation witb the Council should prepare a time schedule 
for ensuring timely finalisation and submission of the required documents 
to the Ministry for being laid in Parliament within nine months of the close 
of accounting yean in future. 

The Ministry and Council should monitor the time schedules 10 prepared 
and take timely corrective steps to prevent delays at the stalC of auditing. 
translation and printing in future. 

[para 3.8 and 3.9 of Fifth Repon (Tenth Lok $abha») 

Rep", 01 tbe Government 
This Ministry hu been impressing u~-:t the Medical Council of India for 

timely submission of repons to the Ministry for laying them' before the 
Parliament by the stipulated date. lospjte of the Assurances earlier given 
by the Council. the submission ·of reports to tbe Ministry bad been 
delayed. «icJof sincere efforts made by the Ministry. tbese repons for 
the year to 1990-91 could be laid in Parliament only after the 
stipulated date. 
Remedial Measures talun by the Ministry to al/oid dellly in 6ubmiuion 0/ 
the RepOrts in future: 

The Ministry have drawn up a time schedule for layinl down tbe Annual 
Reports of various undcnakinp. autonomous bodies. The Medical Council 
of India have aIIO been advised to follow the time frame for takinl various 
steps to ensure layinl of papell in time. 

They have been uked to keep tbis Ministry informed of the propaI 
made in finalisation of the reports. For the year 1991-92. the reports were 
duly approved by the Executive Committee of the Counci' only on 20tb 
December. 1992. 1'beIe RepoItI will be laid in Parliament in the current· 
Session. lbis Ministry is "'*"'...., __ toring the poIition ad hopes that 
in future .uch delay IbouId .. _. 
[Vib Ministry 01 Health _ • ..a, Welfare O.M. No. V. 1102S156192-

ME(UO). dated 24.2.93) 
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RlCOIIUIIeadatloa 
The Committee bope tbat tbe Ministry and the Company would take 

appropriate meuures to prevent sucb delays at the staaes of auditina of 
accounts and aettin, tbe finaliJed documents approved from tbe Board of 
DircctoR. The Committee truat tbat, • _wed by the Ministry, tbe 
Annual Reports and Audited Accounts of tbe Company for the year 
1990-91 would be laid by September, 1992. 

[Para 4.8 of Fifth Report (Tcnth Lok Sabha)] 
Rep" 01 tbe GOYerDmeat 

In 10 far u the question of preventing sucb delays at tbe stales of 
auditia, of accoUDts and aettinl tbe finalised documents approved from the 
Board of DirectOR is concerned, Pawan Hans Limited, on the directions of 
tile MiDIItry, have adopted a fixed time schedule for finalisation of 
accounts aacI their approval by the Board of Directors. As repreSs Annual 
Report aacI Audited Accounts of Pawan Hans Limited for the year 
1990-91, tbCle have been laid on the Table of Lok Sabha and Rajya Sabha 
on the 20th Aupst. 1992 and 18th August, 1992 respectively. 

[VUlt MiaistJ;. of Civil Aviation O.M. No. AV. 1301S/8/91~ACVL 
dated 1.3.93] 

Recommendatloa 
The Committee rearet that the Institute had been layinl its Annual 

Reports and Audited Accounts with delay since 1985-86 and no effort wu 
made to cut down the delay. The reasons explained for the delay since 
1987-88~ not justifiy the delays that had taken place durin, the 
Calendar year, i.t. 1985-86 and 1986-87 when the required documents were 
laid with delays rangin, from 31h months to 8 months. The CommitJee, 
however. trust that with the remedial measures taken to prevent delays, 
the Annual Reports and Audited Accounts of the Institute would be laid 
toaether in future within the prescribed period of 9 months from the close 
of the accountin, year. 

[Para 5.9 of Fifth Report (Tenth Lok Sabha)] • 
Reply or tbe .. Goy.rament 

The Chittannjan National Cancer Institute, Calcutta w;"" formed in 
February, 1989 by amallamation of Chittaranjan National CanCer Research 
Centre. an Orlanisation under the Government of India and the Chinaran-
jan National Cancer Hospital. an Oraanisation under th~ Government of 
West Bengal. The D~rector of the Institute has intimated that the Principal 
Director of Audit, Government of India, Calcutta has been conduc:tial 
audit in respect of the amal,amated Institute, viz. Chinaranjan National 
Cancer Institute from the financial year 1988-89 onwards reaularly. 11ae 
requisite staff has been appointed in the Institute to ensrue timely 
compilation of the accounts. The Annual Report of the Institute for the 
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year 1991·92 has been laid OD the table of Lot Sabba OD 22.12.92 and the 
Audited Accounts witb Audit Report for the yeu 1991·92 have been laid 
OD 13.5.93 the director of tbe Institute has intimated tbat the audit for the 
financial year 1992·93 has been completed on 31.8.93. It is expected that 
the Annual report and audited accounts of the Institute for the yeu 1992-
93 win be laid on the Table of the Sabha within the stipulated period. 

[Vide Ministry of Health cl family Welfare O.M. No. V. 22011/25/92·R 
dated 5.11.93] 

RecommeadadoD 
The Committee regret to note that the Annual Reports and audited 

Accounts of the Mahanagar Telephone Nigam Ltd., New Delhi for the 
year 1988-89. 1989-90 and 1990-91 were laid with delay of about. 8 months. 
6~ months and " months respectively. the remedial measures proposed by 
the Ministry such as training of the staff and introduction of computerisa· 
tion should have been resorted to .much earlier to prevent the recurrence 
of delays in compilation of their accounts. The Committee hope that the 
Ministry would effectively implement the proposed remedial measures and 
ensure monitoring of the time schedule drawn so thllt the Annual Reports 
and Audited Accounts of the Nigam are in future laid in Parliament within 
the prescribed period of 9 months from the close of the accounting year. 

[Para 6.11 of Fifth Report (Tenth Lot Sabha)] 

Reply ~ tbe GoYel'lUllent 
Observations of the Committee are noted for guidance. Computerisation 

of Finance and Accounting System is in full swing. Functional specifica-
tions and system specifications on software have been completed. Procure-
ment of Hardware is in progress and is expected to be completed shortly. 

A time schedule for completion of various stages of works relating to the 
Annual Report and Annual Accounts bas been drawn up and MTNL bas 
been instructed to adhere strictly to tbe time schedule. 

In view of the above, it is eXJk:ded that the Annual Reports and 
Audited Accounts for the yeu 1992·93 ODwuds win be laid on the Table 
of both the Houses of Parliament within the stipulated period. 

[Vidt Ministry of Communications O.M. No. 1201sa,A)2·OC dated 
24.2.93] 

SWtmtnl Show;1I8 Iht Action Illun by GOl1nlllMnI on tht RIcommtndtl· 
tio"';Obltrvlll;ofU o/I"e Commillft ~II PGPtn I.id 011 Ihe lable in lheir 

Salh Rtport (Tellth Lok StlbhG) 

IleeGaaaaendaIIon 
The Committee are distrelled to note that the 26th Report by the 

Deputy Commissioner for Linguistic Minorities aDd 27th and 28th Reports 
by the Commissioner for Linpistic Minorities for the periods July. 1985 to 
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June, 1986, July 1986 to June 1987 and July 1987 to June 1988 were laid 
on the Table of the HoUle aftCr • delay of· ibout 55 m~nths, 43 months 
and 32 months respectively. Tbe 29th, 30th and 31st Reports for the 
subsequent periods from July 1988 to June 1989, July 1989 to June,l990 
and July, 1990 to June 1991 have not yet been laid in Parliament. 

The Committee find from the explanatory notes and subsequent infor-
mation fumilbcd by the Ministry of Welfare in this relard that abnormal 
delay that took place durin, the years 1985·86, 1986-87 and 1987-88 were 
at the staFI of c:ompilation of the Reportl, translation of the Reports into 
Hindi version; printiaa of the Reports and in preparation of the requisite 
explanatory mc;moranda by tbe Ministry and subsequent processing of 
thae documenll for bein, laid in Parliament. Abnormal delays at every 
"IF of the fin.lisation of the Reports indicate tbe absence of any time 
schedule aad their proper monitoring both in the office of the Commis-
lioner for Linpiltic Minorities and the Ministry of Welfare. This is even 
more regrettable that despite having accepted the recommendations of the 
Committee on Papers Laid made in their First Report (8th Lok Sabha) to 
take effective remedial measur~s to cut down the recurring delays at the 
same stIJes in finalisation and laying of 21st Report, no sincere efforts 
bave been made either by the Ministry or the office of the Commissioner 
in this direction. As a result delays are taking place year after year. 

The Committee take a serious view of the abnormal delays taking place 
in laying the Reports of the Deputy CommissionerlCommissioner for 
Linguistic Minorities year after year. They recommend that the office of 
the Commissioner in consultation with the Ministry should draw up a time 
bound schedule for timely finalisation of the reports and. the different 
stages involved therein should be monitored by senior officers both in the 
Ministry and the office of the Commissioner to obviate such delays in 
future. 

[Para 1.8-1.10 of 6th Report (Tenth Lok Sabha)] 

Reply of the Govel'Dllleat 

The Ministry will endeavour to ensure tbat in future sucb Reports are 
laid in Parliament without any undue delay. For this purpose the 
Commissioner for Linguistic Minorities in Consultation witb the Mini$try 
has drawn up a time. bound schedule for timely finalisalion of tbe Reports. 
The different stages involved in finalisation of the Report would be 
monitored by senior officers, both in the Ministry and the office of the 
Commissioner, to obviate any delays in future. 

[MinisJry of Welfare UO NO. 130121S192~LM dated 2.3.1993] 
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Recommendation 

The Committee are concerned to note that the Annual Reports and 
Audited Accounts of the National Institute of Ayurvc::da. Jaipur. for the 
year 1988-89 were separately laid on th~_J,-bk...Qf the House after a delay 
of about S months and 20 months repeciWe'lY.However. these documents 
for the subsequent year 1989-90 ~ere laid together. after a delay of about 
8 months and for the year 1990-91 the Annual Report of the Institute wu 
laid after a delay of about 7lfz 22 months and that too without Audited 
Accounts. 

The Committee note from the information furnished in the delay 
statements for the years 1988-89 and 1989-90 that an abnonnaHyion& 
period of 9 months and 7 months respectively were taken by the Account-
ant General, Jaipur, to furnsih the final Audit Report after completion of 
auditing. During the year 1988-89. ,liz months were taken to act the audit 
report approved from the Finance Committee, S months were taken to Jet 
the audited accoupts translated into Hindi version; and 
8 months for getting the audited accounts approved from the President of 
the Institute. During the year 1989-90 about 21 months were taken to get 
the annualieport and Audited Accounts finalised and then approved from 
the President of the Institute. 

The Committee are distressed to observe the abnormal delays taking 
place at the same stages every year could have been avoid~d, had the 
Ministry of Health and Family Welfare and the Institute strictly adhered to 
the time schedules prepared for the purpose as per Commit~ee's recom-
mendations made in their 22nd Report (7th L.S.) presented to the House 
on 24.8.1984. The Committee feel that neither the Ministry nor the 
Institute have attached due impcu;tanee to their earlier recommendations 
concerning the Institute and instead aUowina the matte~ to prolonl for 
longer time resulting in delay in finalisation of Annual report. and 
accounts and their placing before Parliament. The Commifiee take a 
serious view of the fact that Anl'lual Reports and Audited Accounts of the 
Institute are being laid separately which is contrary to the recommendation 
of the Committee. It is needless to say that the incomplete documents laid 
on the Table of the House do not help the members in any way in Jivin& 
complete picuture of the functioning ·of the Institute. 

The Committee. therefore. reiterate their earlier recommendation to 
draw up a realistic time schedule and strictly adhere to obviate further 
recurrence of delays in layin. the Annual Reports and Audited Accounts 
of Institute in Parliament, in future. 

[Paras 2.6 to 2.9 of 6th Report (Tenth Lok Sabha)] 
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Reply of the Government 
Noted. Every effort would be made to streamline the procedure to 

ensure that the annual reports and audited accounts are placed together, 
before the Parliament within the stipulated period of 9 months of the close 
of the years in future. The NIA authorities have been advised to submit 
Annual Report and statement of audited accounts in accordance with the 
following time schedule:-
1. Making available the accounts to the A.G. 

Rajasthan for audit. 
2. Completion of Audit by the Audit Au· 

thorities. 
3. Issue of Draft Audit Report. 
4. Submission of Reply to the Draft Audit 

Report. 
S. Issue of finalised Audited Report and 

Audited Certificate. 

By 30th June every 
year 

By 31st August 

By 30th September 
By 30th October 

By 30th November 

6. Issue of Annual Report. By 30th December 
[Ministry of Health & Family Welfare O.M. No. V. 28011114191 Ay. Desk II 

dated 25.6.1993] 
Rcc:ommendaUons 

The Committee regret to note that the Annual Reports and Audited 
Accounts of the National Institute of History of Art, Conservation and 
Museology, New Delhi for the year 1989·90 and 1990-91 were laid on the 
Table of the House after a delay of about 11 112 months of 6 112 months 
respectively. 

The Committee find from the information furnished by the Ministry of 
Human Resource Development (Department of Education) in the delay 
statement for 1989·90 that the delay took place mainly at the staaes of 
appointment of auditors for auditing of accounts and laying on the Table 
of the House by the Ministry the Annual Report and Audited Accounts 
after their receipt from the Institute. The Committee feel that bad the 
Ministry sorted out the matter with the Director of Audit well before the 
close of the accounting year in the matter of appoiOlment of auditors and 
taken prompt action in the preparation of "Review", d.elay statement and 
their authentication by the Minister. the delay would have definitely cut 
down. 

The Committee therefore recommend that the Ministry in consultation 
with the Institute and the audit authorities should prepare a time-bound 
schedule for finalisation. of annual reports and accounts at each stage and 
their submission fo them well in advance so that they are placed before 
Parliament within the prescribed period of 9 months from the' dOle of the 
accounting year. The time schedules so prepared should be monitored both 
in the Ministry and the Institute by senior officers to prevent the 
recurrence of delays at various stages. The Committee trust that the 
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Institute would further improve over the year 1990-91 and ensure that 
these documents for the subsequent years are laid in time U U1Ured to the 
Committee. 

[Paras 3.6 to 3.8 of 6th Report (Tenth Lot Sabha)J 

Reply of the Goftmmeat 

The CAG has been requested to nominate an Accountant General under 
section 20(1) of the CAGS (DPCS) Act, 1971 for conductina audit of the 
National Museum Institute of History, Art, Conservation and MUleoiogy 
so that the Accountant General may be requested immediately after the 
close of the financial year to conduct audit of tbe Institute. The Ministry 
has also chalked out a time schedule for completion of various stases of 
the reports and the Institute has been requested to follow this scrupulously 
in order to prevent the recurrence of delay in laying of Annual Reports 
and Audited Accounts in the Parliament. 

[Ministry of Human Resource Development O.M.F. No. 19-2OI9O-CH.1 
dated 16 July, 1993J 

Recommendatloa 

The Committee are not satisfied with the reuon advanced by tbe 
Ministry that the delay took place due to the administrative reuons. They 
recommend that the Ministry in consultation with the Institute should draw 
up a time schedule for timely rmalisation of the Annual Report and 
Audited Accounts of the Institute at different stages namely compilation of 
accounts, their auditing, approval from the Governing Council of the 
Institute, translation, printing, submission of these documents to the 
Ministry and sending to Parliament for their layinl. The Committee trust 
that the time schedule so drawn up would be strictly adhered to and 
required document would be placecl before Parliament within the pres-
cribed period of nine months of the close of the accountinl years, in 
future. 

[para 4.8 of Sixtb Report (Tenth Lot Sabba» 

Reply of the Govenuaeat 

In pursua:lce of the recommendations of the Committee, a time schedule 
has been dr~wn up, in consultation wilb NID as follows:-

(a) Appointment of Statutory Auditors by 30th April. 

(b) Compilation of Annual Report and Annual Acrounts and bandinl it 
over to Statutory Auditors by 30th JUDe. 

(e) 'Finalintion of audit and getting auditor's report by 31st July. 

(d) Getting approval of Governinl Council by 30th September. 
(e) PriDtinS of report and submission to the Govt. by 30th October. 



35 

(f) Layinl before Putiament in Winter Session of Parliament. 
[Ministry of Industry (Deptt. of Industrial Development) O.M. No. (V'3I 

91-PPclC dated 26.2.1993] 
Reeommendatloa 

The Committee therefore. recommend that the Ministry in consultation 
with the Institutions audit authorities and the University should chalk out a 
time-bound schedule for finalisation and submission of the Annual Report 
and Audited Accounts of these Institutions to the Ministry and their 
subsequent laying together in Parliament. The different stages involved in 
the schedule should be monitored to obviate the recurrence of delays at 
the same stalel every year. Immediate efforts should be made to clear the 
arrears of the reports and accounts for the yean 1989-90 and 1990-91 
without further delay. 

[Para 5.11 of 6th Report (Tenth Lok Sabha») 
Reply of the Government 

The University of Delhi was advised to chalk out a time-bound 
prolramme for compilation and preparation of Annual Accounts of the 
Maintained Institutions of the University so that these could be laid before 
the Parliament within the prescribed period of nine months from 'the close 
of the financiaJ year. The University was also requested to take such action 
as may be necessary to activate the time-bound programme formulated by 
it. 

The University has informed that the following time-bound programme 
has accordinJly been chalked by them: 

S. Particulars of the Work 
No. 

1 2 

1. Closinl of Cash Books 
2. Compilation of accounts for the month of 

March 
3. Annual Adjustments 
4. Receipts cl Payment Account 
S. Commencement of the Inspection of Account 

by the D.A. (CR) audit party 
6. Income cl Expenditure Account 
7. Balance Sheet 
8. Completion of audit of accounts by the D.A. 

(CR) audit party 
9. Submililion of draft audit report on the .ceo.1I 

by the D.A. (CR) audit party 
10. Submission of the comments of the VaI¥eIIiIJ 
11. Issue of Final Audit report (En"'" Venioa) 

Date by which work 
to be completed 

3 

15th April 
15th May 

31st May 
15th June 
15th June 

30th June 
15th July 

31st AUlust 

'.Sth September 

15th OcIober 
3111 October 
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1 2 

12. Issue of Final audit report (Hindi Version) 
13. Binding of the accounts '" audit report 
14. Submission of accounts &. audit report to the 

Ministry 

3 

ISth Novcmber 
3th Novcmber 
lst December 

The Vice-Chancellor of the University has also informed that he has sent 
a D.O. letter to all the heads of Maintained Institutions imprcssinl upon 
them to submit ,he accounts of the Institutions by the scheduled datc. He 
has also enclosed a copy of the time-bound prolramme chalked out by the 
University to the Heads of the Institutions with the request to follow the 
same strictly to avoid the delay in submission of accounts. If neecllary, he 
will also be holding meetings of the Heads of the Institutions at 
appropriate intervals to review the situation and the representatives of 
DGCR will also be invited in such meetings. 

[Ministry of Human Resource Development (Deptt. of Education) O.¥. 
No. F. 4-62191-Desk (U) dated 19.4.1993] 

Recommendation 
The Committee arc hardly convinced with the reasons advanced by the 

Ministry for the abnormal dclay in laying the Annual Reports and Audited 
Accounts of the Indian Farmers Fertilizers Cooperative Ltd. (IFFCO) 
New Delhi for the period 1.7.1987 to 31. 3.1989 and the year 1989-90. The 
delay in respect of the period 1.7.1987 to 31.3.1988 could have been 
avoided had the Audited Accounts presented in proper form alld lot them 
approved at the annual General Meeting in December. 1989. After 
approval of the Audited Accounts. the organisations should not have taken 
about 7 months for translation and printing of the Report. Had the delay 
at this stage been avoided. the document could have been laid in 
Parliament during Winter Session in 1990 itself. 

The Committee. therefore. recommend that the Ministry and the 
organisations would henceforth be more watchful and avoid delays at the 
stages of compilation of accounts. auditing of accounts. geuing the Audited 
Accounts approved from annual General Meeting. translation and printing 
and subsequent laying of these documents. in Parliament in time. To 
achieve this. a time schedule should be prepared to finalise the requisite 
documents in time. The time schedules so prepared should be monitored 
both in the Ministry and the organisation by senior officers so that such 
avoidable delays arc obviated and the required documents are laid in time 
in Parliament in future. 

[Paras 6.9 and 6.10 of Sixth Report (Tenth Lok Sabha)] 
R~ply or the Covernment 

Pursuant to the suuestion made by the Committee. all the Public Sector 
UndertakingvCoopcrative Societies under the Administrative control of 
the Department of Fertilizers have been advised to adhere to the following 
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time sc:hedulc: for compilation and printina of the Annual Reports and 
layina them on the Tables of both the Houses of Parliament: 

<a) Approval of the Board and Auditor's By 31st Au,ust 
si,nature on the annual accounts. 

(b) CAG's comments By 15th September 
(c) Holding of AGM By 30th September 
(d) Calling of quotations for printing of Annual By 30th September 

Reports 
(e) Allocation of printing work to the printer 
(f) Receipt of printed eopies from the printer 
(a) submission of Annual Reports to the 

By 15th October 
By 31st October 
By 10th November 

Government 
All the units under the administrative control of this Department have 

been advised to institute an internal mechanism to ensure timely comple-
tion of the above tasks every year so that there is no delay in laying of the 
Annual Reports in both the Houses during the winter session of Parlia-
ment. Similar arrangements have also been made in the Department. 

It may be mentioned here that the submission of Annual Reports by 
PSUs/Cooperatives under the administrative control of Departlllent of 
Fertilizers was found to be quite timely during the year 1993-94. The 
Annual Reports for the year 1992-93 of all the undertakings except 
Paradeep Phosphates Limited (PPL) were laid in both the Houses of 
Parliament during the 1993 Winter Session. The Report of PPL could not 
be laid in the Lok Sabha during the Winter Session for technical reasons 
and was laid on the Table of the House during the 1994 Budget Session. 

[Vid~ Ministry of Chemicals & Fertilizers (Department of Fertilizers) 
O.M. NO. 13012/1/93-GC, dated 2nd August, 1994] 

NEW DELtII; 

Notltmber 3D, 1994 

Agrahayana 9, 1916 (Saka) 

T.J. ANJALOSE, 
Chairman, 

Committee on Paptrs Laid 
on Iht Tab/~. 
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